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0.A., NO., 586 of 1989

(ORDER OF THE TRIBUNAL DELIVERED BY HON'BLE SRI D.SURYA RAOQ,
‘ ' MAMBER (J))

Counsel for the Applicant : Party in person.

Counsel for the Respondents: Mr.Parameshwara Rao, on behalf
' ‘of the Standing Counsel for
the Respondents.

]

The applicant herein is aﬁ ex-employee of the Eastern
Naval Coﬁman& who:by punisﬁmeng-order NG.CE/9103/7 dated
27-2-89, issued bjy the third Respondent, has been
removad E;om'serQicé. dowever, the said éuthority,

taking into consideration the length of service put in

' by the applicantﬁ on sympathetic ground¢)has.sanctioned

compassionai; all;wance equal to 2/3rds oﬁ his pension
and gratuity Whic% would have been ‘admissible to thé
appiicant had he retirea on compassionate pension'in
terms of Rule 41(1) of ccé (Pension) Rules, 1972.

The applicant's grievance is that though the order

was passed on 27-2-89, he is yet to receive the com-

'passionate pension and gratuity sancticned by the

said authority.

2. We heard Sri Parameswara Rao on behalf of the
Stahding Counsel for the Respondents who stated that

the applicant has filed 0.A. 171/89 questioning thé ofder
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dated 27-2-89. Filing of this application, in our

view, would not be a bar to the Department fe# imple-
P ‘ o

menting the order dated 27-2-89. The applicant,

however, has made no representation or request for

implementstion of the said order. He states that he

has done so orally. Obvicusly oral reguests would not

be entertained. Accordingly, we direct the applicant

®

to make a written representation for implementation
of the order dated 27-2-89.aa&'€E; respondents are

directed to consider and dispose of the same within

® ,

" one month of date of receipt of such representétion
from the applicant, _This repraesentation 6f the
applicant will be witﬁéut prejudice to his rights
in O0.A, 171/89, This Application is disposed of
accordingly. There will be nd order as to costs,
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(D.Surya Rao) (D.K.Ch3kravor
Member(J) Member (A)

Dated: 1st Audust, 1989 : )
Dictated in open court, :
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